ACT No. XIX orp 1856.

PassEDp BY THE LegistaTive Councry oF INDIA.

( Recevved the assent of the Governor General on the 19th September 1856.)

AN Act to enable the Governor General of India vn Council to suspend the operation.
of certain Acts relating to the Emigration of Native Laborers.

WaEREAS by several Acts passed by the Governor General of India in Council,
\ the emigration of Native Inhabitants of India to certain
British Colonies is authorized, subject to certain regu-
lations for the protection of such emigrants; and whereas it is expedient that
the Governor General of India in Council should have power, from time to time,
to suspend any of the said Acts so far as they relate to emigration to any Colony
or place in which the said Governor General in Council shall have reason to believe
that proper measures have not been taken for the protection of the Emigrants
immediately upon their arrival thereat or during their residence therein, or for
their safe return at or near to the time at which the Government of such Colony
or'place was bound to find them a return passage to India: It is enacted as fol-
lows :—

Preamble.

I. Whenever the Governor General of India in Council shall have reason
to believe that, in any Colony or place to which the
il e‘,’,‘,’;f,’jvf,eg?ﬁef;itﬁn Gou emigration of Natives of India is allowed, proper measures

to prohibit by notification the ; 3 3
opnigration ot Native laporers D&V DOb been taken for the protection of such Emigrants

foany Colony o e emigra- jmmediately upon their amival in such Colony or place or

during their residence therein, or for their safe return to
India, or to provide a return passage to India for any such Emigrants at or about
the time at which they arc entitled to such return passage, it shall be lawful for
the said Governor General in Council, by notification in the Calcutta Gazette, to
declare that the enugration of Natives of India to such Colony or place shall cease

and be prohibited {rom a certain day to be speeified in tho notification,
II. After
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II " After the notification shall have been so published, the operation of

any Act by which the emigration of Natives of India to

mlgg‘g&:ﬁ pieTind JAob P such Colony or playce is a,llov.ved, ohall be suspended from

pended from tho day specified  the day specified in the notification, so far as such Act
in the notification. / . X . . ]

authorizes emigration of Natives of India to such Colony

or place ; but such suspension shall not affect any act done, offence committed,

or proceedings commenced before such suspension.

ITI. During the time of such suspension, any Act in force for the time being

which prohibits the emigration of Natives of India, or

b the aiding or abetting of such emigration, or the making
uring such  suspension all .

the las agamsign?}%mu%n shal ofany contract for labor to be performed by any Native of

n force as . R . .

specified i the notiioation. *¥ India out of the territories of the Bast India Company,

shall take effect and be in force, so far as relates to the

Colony or place specified in the notlﬁcatlon, in the same manner and to the same

extent as 1f the Act suspended had never been passed.

IV. Whenever the Governor General of India in Council shall be satlsﬁed
that, in the Colony or place specified in the notification,

proper measures have been taken and will be adopted for
the protection of Emigrants immediately upon their arrival thereat and during
their residence therein, and for their safe return to India, and for providing return
passages to India for such Emigrantsat ornear to the time at which they are
entitled to such return passages, it shall be lawful for the said Governor General
in Council to notify in the Calcutta Gazette that the emigration of Natives of India
to such Colony shall be allowed from a day to be specified in such notification ;.
and thereupon any Act which may have been suspended by virtue of this Act
shall, from the day so specified, be revived and have the same force and effect
as if it had not been suspended, except as to acts done, offences committed, and
proceedings commenced during the time of such suspension. -

" Revooation of suspension.




